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• It is no doubt true that the 'judgment of the Tribunal

has not been complied with for quite some time. There is

a considerable delay in this tehalf. Shri Verma, learned

counsel for the resporients today placed for our perusal

office order Mo. 122 of 1992 dated 7»4.l992 v.tiich says that

the case of the petitioner for promotion durir^ the relevant

period was considered and he was found not fit for promotion

to the grade of Executive Ergineer (Civil) on ad~hoc basis

during the period frcra March, 1973 to March, 1978 during

which time some of his juniors were promoted^ It is also

stated that he had attained the age of superannuation on

31.3.1978. Herce, vje are satisfied that though late, the

direction of the Tribunal has been conplied with. vVhatever

survives for consideration now is the delay in complying

with the judgment of the Tribunal. Shri Verma expressed

regret for the delay and explained that this is on account

the fact that the records of a very old case were required
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to be traced and considered, Hej therafore, explained tha-

the ^de lay is on account of administrat ive difficulties

and expressed his regret for the same. l\fe accept the

expression of regret and drcp these proceedings.
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